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CENTRAL AOMINISTRATIVE TRIBUNAL P RIN CIeab EE%E_
N EW DELHI, ‘

Defio NOL,172 6f 1595 —

>

New Delhis dated this the 2 day of M ay 3%%3%?,

HON'BLE MR, 3. R, ADIGE MEM3£R{ 8) o
HON *BLE DR.A,VEDAVALLI meMBER(D).

shri pama Nand Lal,
A=7/2, Peshua RO ad,
Gole Market,

NEU mlhi ooeaacaﬁﬁliﬁmte

(applicant in person)
s rs us

Unicn of India through

The Sacretary & Chaiman,
Deptte of Telecommunications,

San char Bhawan,
Ashok Fbadg
New Delhi

2, The Chief General Manager ( N TR)
2nd Floor, Kidual Bhauan,

Janp ath
NE—H.} i‘)algii.

e 5he HeC,luneia,
Chief Account Officer,

o1 ,
Eulldmg 2nd Floor,

Przsad Nagar, )
N o Delhi e o6 08 %ﬁﬁﬂﬂiﬁ%iﬁs

(By Adwcate: shri E X.Joseph )
SUDGMENT
BY HON'BLE MRsS,R,ADIGE MEMBER(A),

fpplicant impugns his pay slip for Dacembsr,

1994and prays that respondents be dirseted io 0 ay
Aim salary and allouances with furthss ifcraments gg

other similarly placed asstt. foincere of 12, &e'?;

arres=rs and interest therson.

2o Applicant yas asppointed =8 a Juniag

thgineer ( then knouwn as toinesring Supervisor)

in N.E, Circle in 1968 Ad yas ﬁmm?im@d ang
abSGTde in TES E\mljp £ wseefe 18, ”52058’ FI“QQ’E 3 ﬁgy !
the next prome tion post yas that of a, E, rgcruitmé

to vich was governed by ths TES Group B ﬂesrﬁi@ii




it

. 2 -
Rulesy 1966, The method of recrulitment to posts
of A.E. was by promotion on the basis of s@l&cﬁiaﬁ
From =mongst J,E5 who pasSed the deparimental
qualifying exam. Adnittedly applicant passed
the qualifying exame in 1974 , In 1981, 2 neu set of
rules goveming promotion from 7,7, to 4% come inte
baing whereby 2/3rd of vacencias were t0 be Filled
by those who cane through the deparimental
qualifying exame, Wils the remaining 1/%rd vers
to be fillsd through selection on tha basis of
a departmental competitive exan. Upon being
promoted a8 AvEs weeefs 1844479, spplicant uas
placed at Serial No.4741 in the seniority 1ist .
Thereaftsr applicant Filad WP.Noe23759/89 in
All ahaﬁazﬁ High urt praving for antedating of
his seniﬁrity as Aefe with sffect from ths date
his immediate junior had been promoiad upon passing of
the departmental s xam. Ths prayer was azllowed,
and an SLP filed by U0I in Hon'kla Sup rems (burt
against the All shabad High urtis decision was |
dismisseds The Hon'bls Stpreme ourt hald that
seniority had to be Fixed in aceordance with
Para 206 P & T Manual (W1l.~IW)s As & resul &,
applican t®s position in seniority list went uwp
from 8l.No,4741 to sl.No,847, consequent to which
he was given further promotion in Group R
Thereupon o therp persons, many of whom ueres senic»
to spplionat s A.F, also moved ths approp riate
forum for the same relief as had besn granted to
Mpplicant, =nd won their claims being alloued,
spplicant ®s position in the serniority list of a,ce iﬁgm
had gome up From 51.No,47 41 0 SlNo.B847, 42 a reswlt

of which he had besn promoted tc Grmup 3 posts,
/L




one 3 ™y
cane down to Sl.Noe4064, lsading to his rewersion to

Group B early in 1993..

3o foplicant challenged his resversion to
Group B in 0A No.2646/93uhich was dismissad by
CAT PB vide judgment dated 114,57, and by uhich

we a8 a P=ordinate Bench are absolutely bounds

be Respondents have polnited out in thelre
reply that consequent o epplicant?s reversion
from the post of AGM( R & E) to that of A.E,

{ Tech.) on 23.3.93 he should have drawn the pay

of an A,E.y but inadvertsntly hs rontinued to draw

the pay of the higher post sven aftar hi® rsvsrsion,

4s = matter of fact baing an officer he should
have himself pointed cut the arror, uhich oms

to notice whan a complaint wss mecelvsd in

3

Vigilance Branch, That error was corrected and

the neu (impunged) pav =lip issued,
Se In this connaction, during heaping of

applicant's prayer for interim relisf, the Tribunal

in its order dated 27.4.95 had obsarved that
consequent to the implEmentation of the raversion
order on 226393, applicant could have draum

sal ary in the pay scale only of asstbt, fhoinser i

was %, 200~-3500, ,m anainst the pay seoale of A ohieh

was fs5o3000~4500. Aceordingly the basie pav of

Re 3625/~ uhich applicant continusd to drsw usto

No vemb 2y 1994c0uld ba relatsd to the post of ADM, and

not to the post of AE and accordingly applicant®s
plea that his salary upto Novembar, 1994 _as in
raespact of the post of AE could not ba acrspted,
in so far as applicant®s contantion %;hai; he was

holding the post of Sr. AE when the revecsisn order

/)
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was pasSedy waS oconcemed, this contention yae sl s
rejected by the Tribunal in its order dated 27,4,95,
as also pplicantis contention th.t hs has hald the
three posts of (i) Sr. 8.E., {11} amm and ( 184 Yy oa.f.
Teche IIle Undar the circumstances, the Tribunal
categorically held in its order dated 27,5.95 that
applicant yass posted as AE Tech, I11 and it is on

that post that he took charge through charge memo

dated 23.3,93 ,

B e also notice from respondents ! peply that
consequent to the COP filed by applicant in High
urt/ Supz‘éne Court which is sub-judirs, applicentie o
pay has been stepped up to M, 3200/~ by provisionally
adding personal pay of BJS25/= orF Gacanber, 1964

to his revised pay of RBe2675/« for JTanusry, 1995

& v
FELaingg

h)
Pt

a8 1f his degned dats of oromobion =5 AL oa
g

o

23 1268677, uithout prejudice o thais right &
recover any excesd payments after adiudic-tion

7 in the facts and conspactus of £his case

as Nnoticed sbove therefore we hold that parding

digposal of that COP it will rot ba & egally

in order for us to record any Sudicial finding

in this matter at this stagee e accordingly
diemiss the Op giving liberty to applicant that

in case ay cause of action supviws afterp dispo =al
of the COP it will bs open o him o -gitats thas
same in the menner prescribad by 1.w s 1f a0 advisud,

No costs,

e Ao A

( DR.ALVEDAVALLI ) { 5., 40
MeMBER(3) | M3 ER( Y.

Jue/




